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976. SaBI K. A. RAJ'AN: Will the 

MiDiSter of LAW, JUSTICE AND COM-.. 
PANY AFFAlBS be pJeaaed to state: 

(a) whether Government are aware 
that MIs. Motor Industries Company 
Ltd. (MICO), Bangalore, a company 
under MRTP Act and also sole pro-
ducera of nozzeltt. elementIJ and de-
livery valves and complete pumps 
and injections are selling their pro-
ducts at a premium by its own distri-
butors; 

(b) whether Government are also 
aware that there is a shortage of 
these products, real er artiftcial; 

(c) if the answer to parts (a) and 
(b) is in positive, what action is being 
tallen against this :firm under the 
provision of MRTP Act; and 

(d) whether Government have a 
proposal under consideration to issue 
more licences for manufacture of 

these items? 

THE MINISTER OF LAW. JlJSTICE 
AND COMPANY AFFAIRS (SHRI P .. 
SHIV SHANKER): (a) to (d). M(s, 
Motor Industries Company LimIted 
(MICO), Bangalore are the :iJrnillant -suppliers of fuel injection equipments 
to tbe .4v.tomotive Industry in the 
country. Due to considerable increase 
in tti'e production of commercial vehi-
cles and tractors during the last two 
year., the company has not bi'-en able 
to meet the full requirements of these 
industries even though all possi bie 
assistance was glven to them by Gov-
€rnlJ).ent for increasinc their pl'oducp 

tion. The Government has been re-
(.eivi~ complaints a.aiDst the company 
from time to time alleeing, int"'L .... [ lia. 
aL tiftcial shf)l"tag_ and .!haraina cf 
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prices at premium in the sup~lv .. I the 
.. !~ 

spate parts like fuel injection pumps 
and their parts manufactured hv the 
company. There is also an allegatioD. 
that there l}as been a 100 per cpnt in-
crease in prices by tbe company in one 
year in respect of the products man\,.-
factured by it. These allegations are 
being investigated by the MRTP Corr-
mission. 

There have also been allegations of 
various types of restrictive 
trade practices practised by the 
company. The Commission ins-
tituted three inquiries against tbe 
cOmpany on applications fileed by 
the Registrar, Restrictive Trade Agree-
ments under Section 10 (a) (iii) of the 
Monopolies and Restrictive Trade PrYC. 
tices Act, 1969. In one case the inquiry 
was terminated by the Commissu·n as 
the agreement/arrangement cOl"'taining 
the restrictive trade practices corIlplail~­
ed of had expired by efflux of time. In 
the other two inquiries, the Commis-
sion passed 'ceaSe and desist' orders. 
Some of the allegations regarding res-
trictive trade practl('''es are still under 
investigatiion by the Commission. 

The Govt!rnment have also m3df~ 
efforts to encouragesetting up 01 Cllter-
native sources of supply of these items 
in order to meet the requirements uf 
the automotive industry in the cOUlltry 

and a proposal to grant an Industrial 
licenCe to another firm in this ftel~ is 
under consideration. MIs. Mot')r In-
dustries Company Limited have e]so 
made On 20-2-80, an application unde, 
Section 21 of the M.R.T.P. Act to eflect 
substantlal expansion in the manufac-
ture Of spark plugs, pumps, noz;(l!s. 
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Item of manufacture AmluaJ capa'city in Nos. 

Pres en t t,:r~eris~d ! , EX~l~icn,;, p~'opQSecl ' 
capacitY: " . " 

I Spark plugs • 60,oo,00Q go,oo,ooo 

Single Cylinder pumps 1,8. ,000 

Multi Cylinder pumps including Distribution 
and Multi fuel type. . 1,65,500 

4 

5 

6 

Nozzle holders 9,60,000 5,40,000 

7 
8 

Nozzle!t . 

Filters 

Elements 

Delivery Valves 

• 42 ,00,000 18,00,000 

I, I $1.500 

· 36,00,000 2 7,00,000 

· 47,50.,000 

This appHcation is unckr con-;ideration of Government. 
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Availability aDd requirement 01 Power 
in the COuntry 

979. SHRI BALASAHEB VIKHE 
PATlL; 

Will the Minister of EN.ERG Y A:NI> 
lRiR.ldATlO~ AND COAL be pleas~d 
to state: 

(8) whether he is aware that power 
situation all over the country 'has 
wor~ned over the. past ,few,' weeD;' 

(b) it.o; what is the preMnt pOWer 
position m. the country State-wise," in-
clieating availAlbility and· r~uiremeot. 
and 

.. ,l 

(c) what ,actiQn baa, beep tab~):)y 
Government to 'iIJlprove' the "pos,ition 
in general in th.e 'country ano Maha-, 
rashtra in particular?! ~."~ de: , 

'.. ' • I.... L' r ~.,.,., I 

THE MINISTER OF' EN'EttGY 
AND IRRIGATION AND" ~PAL. 
(SHRI A. .B. A. : GHANI , KHAN 
CHAUDHURlP : . I :(a) . ~tl~ I.:;q~)~; It 
is not correct to say that . pow-
-er supply situation Hi'" t~ f:'cdhntrY 
has deterioTBted' durillt' .. he pa~+ of,..,-
weeks. However, a number of StatetJ' 




